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4511. SHRI KRISHNA CHANDRA
HALDER t Will the Minuter of
INDUSTRY be pleaied to 1Ute ;

(a) whether Government are aware
about the Cact ihat the im»U icale uwt
of WettBengal arc facing cnii* due toiMdc-
quate raw material* supplied by the Cen-
tral Government and the orderifrom tne
public lector undertaking! ;

(b) whether Government are also
aware that the public sector undertakmgs
are violating the norms of the Bureau of
Public Enterprises; and

(c) the action taken by Government
to save the small scale industries of West
Bengal in details ?

thb minister of industr

and labour (SHRI NAI*"YAN
DATTTIW ARI) ; (a) While there it »oim
shortaee of pig iron, ce.tain categories ot
steel items and hard coke in the country
due to reduced availability, = which
has afifected small scale units all over the
country including those in West Bengal,
the ccntra] public sector undert"mgs in
West Bengal 1%ave been continuou&ly
providing order support to the sm*U

and ancillary units in West Bengal.

(b)  No specific compKants regarding
the violation of BPE gaidelmes ty the
central public sector enterprises locf.ted
in West Bengal have been received. How-
ever, two aiociations from West Bengal
brought certain cases of hardships felt by
some tiny and small scale unita * th one of
the central public lector undertakings.

(c) In the case of the raw materials
efforts arc being made to increase the availa-
bility of raw materials to small scale units
throu”™ the foUowiog steps ;

(i) As a result of liberalisation of
import policy some categories of
iron & steel, in short supply,
have been placed under OGL for
actual users.

(ii) The import of pig iron has been
recently canalised throi“h Steel
Authority of India Ltd. and
proposals are under way for im-
port to meet the shortfall in de-
mand and supply.

(iii) Steps are also being taken to
make the availability of hard-
coke easier by removing the
movement bottlenecks.

As regards the cases of hardship
referred to by the two associations, the
mitter ha' been already taken up with
the concerned public sector enterprise
for finding a suitable solution.

SEPTEMBIR 16, 1781

Written Answert 144

Allo tm © mut+o —i+b-erT¥pto A cNm os-

datioa to R.E.PJ. ce , Dtlhi

4512, SHRI RASABEHXRI BEHE-
RA: Will the Miniitcr of LABOUR
be ple&Kd to itate :

(a) whether it is a fact that some em-
ployees of the Centreal /Rcgional Provident
Fund Officcs, New Delhi were allotted
h'gher type of *ceommod*tion in the itaff
colony named Bhaviihya Nidhi Enclave,
Malviya Nagar, New Delhi |

(b) whether one ctf the ctmdition of
allotment of higl*r type accommodation
was that the allottcci wQl have to pay
standard rent fixed for that accommo-
dation;

(c) is it aljo a fact that the standard
rent was provisionally been fixed loi”
back but tll" lame has not been deducted
mo far from their salary ; and

(d) if lo, the reasons therefor ?

THE IDEPUTY MINISTER IN
THE MII*"TRY OF LABOUR (SHRI
P. VENKATA REDDY) : The Em-
ployees” Provident Fund authorities have
stated as follows :—

(a) Yes, Sir.

(b) to (d). It has since been decided
that the root chargeable in all cases of
allotment of higher type of accommodation
maybe 10% the minimum of the scale
of pay of tjac group entitled to the rele-
vant type of accommodation plus C.C.A.
or 10 % of the actual pay plus C.C.A.
whichever is higher.
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Appointment of Casiutl Labonr in
GSIR

4514- SHRI TRILOK CHAND :
Wm the Minister of SCIENCE AND
TECHNOLOGY be pleased to state 1

(a) whether Council of Scientific and
Industrial Research has apppointed ca-
sual labourers recently; if so, whether they
were taken from EmpJayment Exchange,
if not the reasons therefor ;

(b) whether fuU quota of reservation
for Scheduled Cast«/Schcduled Tribes
has been provided in these appointments,
if so, the total number of posts filled and
the number of Scheduled Cajtei/Scheduled
Tri(liaes taken, if not, the reasons therefor;
an '

(c) in case the appointments have besen
made from amongst candidates called for
interview from open market and not from
employnwnt ejcchange, the action taken to
check this irregularity ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C.P.N.
SINGH). : (a) to (c). As a general
policy, casual labourers are not engaged
for work of a regular nature, but engaged
only for work  a seasonal nature or of
short duration. They are not taken from
the Employment. Exchange as their
services are required for short spells as and
when the need arises. Government Or-
ders for reservation of Scheduled Castes/
Scheduled Tribes came into force in July,
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1981 for caaual labour. Since then, 6 per-
sons have been appointed as casual
labourers ; out of them one belongs
to the Scheduled Caste meeting the re-
servation quota.

China’s Entrencluuent in Aksai rjij«
and Deployment of MitsalleB in
Sinktang and Gilgit

4515. SHRI RAM VILAS PASWAN :
SHRI RASHEED MASOOD:

e SHRI SUBHASH ICHANDRA
BOSEALLX]JRI:

SHRI BALASAHEB VIKHE
PATH,:

7.

Will the Mioiftter of DEFENCE be
pleased to etate:

m (a) whether attention of Government
has been drawn to the I"eis report (Tri-
bunal 14-8-81) quoting a book”'Kashmir
Problems and Politics” diaclosing China’s
entrenchment in Aksai Chin and deploy-
rnent of missiles at thffee places in the
Sinkiang province and the Gilgit Agency
area; and

(b)  if so, reaction of Government with
regard thereto in the context of receot
talks held with Chinese Prime Minister
to normalise relations between India and
China ?

THE MINISTER OF STATE IN
THE mNISTRY OF DEFENCE ~SHRI
SHIVRA]J V. PATIL): (a) Government





